
BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, NEW DELHI 

(PRINCIPAL BENCH) 

In the matter of 

RESPECTFULLY SHOWETH 

() 

Nitin Dhiman 

Reply of Surabhi Malik, IAS, District Maqistrate, Ludhiana on behalf of 

the respondent no. 4 in compliance to the order dated 20.04.2023. 

() 

V/s 

(ii) 

Original Application No. 225 of 2022 

1) That undersigned is posted as District Magistrate, Ludhiana and thus fling the 
reply on behalf of respondent No 4. 

(iv) 

State of Punjab 

2) That briefly stated, the applicant Mr. Nitin Dhiman resident of 1203, Princeton 
Tower, Omaxe, Pakhowal Road, Ludhiana has filed petition before the Hon'ble 

National Green Tribunal alleging the pollution of Budha Nallah, river Sutlej and 
groundwater. 

(v) 

3) The Hon'ble National Green Tribunal has passed the order dated 20.04.2023 

that respondent no. 4-District Magistrate, Ludhiana is directed to file additional 

reply specifically mentioning: 

Applicant 

... Respondent 

compliance status of all the three CETPs 

compliance status of all the dyeing units connected with the CETPS 

compliance statuS of all the 54 dyeing units which are not connected 
with the CETPS 

Present status of the dyeing industries connected with CETPs which 

were previously found to have connected their dyeing units with main 

sewer of the Municipal Corporation, Ludhiana 

Number of dyeing units which are connected with sewer of the 

Municipal Corporation, Ludhiana 
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(vi) Where the industrial effluent after treatment by CETPS is discharged. 

The information be given in tabular form which shall include status of 

all dyeing units setup in Ludhiana 

4) A meeting of PPCB and MCL was convened on 10.05.2023 and reports On 

above nmentioned 6 points on compliance status were sought from Punjab 

Pollution Control Board (PPCB) and Municipal Corporation, Ludhiana (MCL) 

Within 7 days. Punjab Pollution Control Board vide its letter dated 16.05.2023 

(Annexure-R4/1) and Municipal Corporation, Ludhiana vide its letter dated 
24.05.2023 (Annexure-R4/2) have submitted the reports. On the basis of 

above reports, para wise reply is as follows: 

Sr. No Information sought 

() 

-2 

Reply 

Compliance status of all the 1, As per report received from 

three CETPS. 

CETP 50 MLD: 

Punjab Pollution Control Board,the 

MOEF&CC vide notification no. 

GSR978E dated 10.10.2016 has 

prescribed sector specific standards 

for discharge of effluent for the 

textile industries viz pH, Colour, SS, 

TDS, BOD, COD, O&G, T.Cr, 

Sulphide, SAR, Amm. Nitrogen (as 

N). The compliance status of three 

CETPS is as under: 

CETP 40 MLD: 

Previously, the CETP was not 

achieving the TDS parameter. Now, 

Punjab Pollution Control Board is 

complying with the MOEF&CC 

standards as per the last monitoring 

carried out in the month of April, 
2023. 

Partially compliant except BOD and 
TDS parameters as per last 

monitoring carried out in the Month 
of April, 2023. This month BOD has 

been reported as 34 mg/l, whereas 
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it was 18 mg/| during last 

month(March, 2023) against the 

MoEF&CC standards of 30 mg/l. The 

Board is continuously pursuing the 

SPV of CETP, for resource 

management to reduce the TDS at 

SOurce. 

-3 

The MOEF&CC, while disbursing 

Grant-in-Aid to SPVs of 40 MLD & 

50 MLD CETPs has directed to 

achieve the stringent standards of 

BOD 10mg/l as well as for other 
parameters so as to utilize the 

treated effluent of CETPS onto land 

for irrigation. Departrment of Water 
Resources and Soil Conservation 

has been requested to prepare the 
schemes for utilization of treated 

effluent for onto land for irrigation. 

CETP 15 MLD: 

Partially compliant except TDS as 

per the last monitoring carried out 

in the month of April, 2023. Earlier, 

the CETP was not achieving the 

results and has now carried out 

remedial measures including up 
gradation of CETP. The Board is 

continuously pursuing the SPV of 
CETP, for resource management to 

reduce the TDS at source for which 

opportunity of personal hearings 
were given to SPV as well as 

individual members. Trials are 

undergone to replace salt based 
dyeing techniques with enzyme 
based dyeing processes to reduce 
TDS cOntent at source. 
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(ii) Compliance status of all| the 
dyeing units connected with 
dyeing CETPS. 

The MOEF&CC vide its letter dated 

18.03.2016 has directed M/s 

knitwear 

Association Limited to initiate the 

CETP based on conventional 

phase-1 with 

Bahadurke Textile 

treatment system in 

-4 

adoption of ZLD in Phase-2 for 

which the association will apply to 

MOEF&CC at a later stage as an up 

gradation case. The Punjab 

Pollution Control Board is perusing 
the SPV to adopt the ZLD scheme 

after getting necessary permission/ 

1. As per report received from 

Punjab Pollution Control Board, 
all the member units are noW 

discharging their industrial and 
domestic effluent to their 

respective CETPS through the 
dedicated conveyance system. 
Hence, their treatment of these 
member units is being imparted 
at the CETP only. 

2. However, 

monitoring their activities to 
ensure that these units may not 
discharge their untreated 

effluents through Municipal 
sewer or directly into Buddha 

Nallah. Joint surveillance of 

Municipal Corporation and PPCB 
including night surveillance | odd 
hours is also being carried out. 
Punjab Pollution Control Board is 
regularly initiating the action 
against the violator industries. 

the Board 

approvals from MoEF&CC. 
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() 

(iv) 

Compliance status of all the 54 
dyeing units which are not 
Connected with the CETPs. 

Present status of dyeing 

industries Connected with 

CETPS, Which were previously 
found to have connected their 

As per the reports received from 
Puniab Pollution Control Board, the 
status of dyeing units which are 
not connected with the CETPS but 

falling in the command area of the 

-5 

sewerage network falling in the 

jurisdiction of Municipal 

Corporation, Ludhiana are 

under: 

There are 12 large scale units. Out 

of which 09 are complying and 03 

non-complying. 

There are 26 dyeing units located 

at Industrial Area A. Out of which 

16 are Complying and 07 are non 

complying and rest 03 have been 

closed permanently. 

There are further 16 scattered 

dyeing units, out of which 12 are 

Complying, 02 are non-complying & 
rest 02 have been closed 

permanently. Punjab Pollution 
Control Board has initiated 

appropriate action for the violations 
observed from the above units. 

As per report received from 

Municipal Corporation Ludhiana, 
the detailed list from Punjab 
Pollution Control Board has been 

received regarding the non 

Complying units and Municipal 

Corporation Ludhiana is initiating 
action as per rules. 

1. As per report received from 

Punjab Pollution Control Board, 
Government of Punjab, 

Department of Science, 
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dyeing units with main sewer 

of the Municipal Corporation, 
Ludhiana. 

Technologies an Environment 

vide letter no. 1594066/1 dated 

10.10.2019 has issued direction 

u/s 5 of Environment Protection 

Act, 1986 to the Municipal 

Ludhiana to Corporation, 

once 

disconnect the connection of 

Industries from Municipal sewer 

connection to CETP 

Conveyance system is achieved. 

The matter was regularly taken 

up with the Municipal 

Corporation, Ludhiana. 

Chairman, Punjab Pollution 

Control Board has also issued a 

DO letter vide no. 9857 dated 

25.04.2023 to Municipal 

Corporation, Ludhiana with the 

request to direct the concerned 

officers to disconnect the sewer 

connection of the dyeing 

6 

sewer. 

2. Municipal 

The 

Corporation, 
Ludhiana in its report has 
stated that in compliance with 
the directions received from 

Punjab Pollution Control Board, 

Municipal Corporation, 
Ludhiana vide its letter no. 66 
PS/D dated 03.05.2023 has 

confirmed that sewer 

connections of the member 

units of dyeing CETPS have 
been disconnected from 

Municipal sewer. 

industries which are connected 

with the CETPS from municipal 
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(v) 

(vi) 

Number of dyeing units which That 
are connected with sewer of corresponding 
the 

Ludhiana 

Where the industrial effluent 
after treatment by CETPS is 
discharged. 

Verification 

the 

Date: 24.os2o23 

Place: LUDHIAA 

Contents 

Municipal Corporation, already been replied in point ii. 

Date: 24. os-ao 23 

paragraph 

Place: L UDH NA 

to River Sutlej. 

of 

5) That it is respectfully submitted that District Administration and all the 

stakeholder departments are already seized of the matter relating to the 

prevention and control of pollution in Budha Nallah and River Sutlej. 

Hence, are not being repeated 

herein for the sake of brevity. 

6) That in vieW of the submissions made herein above, the necessary instructions 

may be passed and the application filed by Mr. Nitin Dhiman may be disposed 

off accordingly by this Hon ble Tribunal. That any instruction passed by this 

Hon'ble Tribunal to the undersigned shall be complied with in letter and spirit. 

As per report received from Punjab 
Pollution Control Board, All CETPS 

their treated are discharging 

It is, therefore, prayed that the Original Application no. 225 of 2022 

may kindly be disposed of with appropriate orders. 

-7 

effluent into Buddha Nallah leading 

this 

have 

Submitted by 

(Surabhi Malik, IAS) 
District Magistrate, Ludhiana 

(Surabhi Malik, IAS) 

Verified that the contents of para no.1 to 6 of the above reply are true 

and correct to my knowledge as derived Trom the official record. No part of the 

above reply is false and nothing material has been kept concealed therein 

District Magistrate, Ludhiana 

460



and 

has 

now 

Carried 

Out 

CETP 15 MLD: utilization 
of 

CETPs 

onto 

lklnd 

Tror 

irigation. 

Departmert 

of 
Water 

Resources 

and 

mall 

as 

well 
as 

1Or 
oner 

parameters 

so 
as 
to 

utilize 

the 

treated 

effiuent 

MLD 

CETPS 

has 
directed 

to 
achieve 

the 

stringent 

standards 

of 
BOD 

10 

The 

MoEF&CC, 

Whie 

disbursing 

Grant-in-Aid 

to 
SPVS 

of 
40 

MLD 

& 
50 

reduce 

the 
TDS 

at 
source. 

continuOusly 

puiSuiig 

the 

SPV 

cf 

CETP, 

for 

resource 

managemerit 

o 

(March, 

2023) 

ajainst 

the 

MOEF&CC 

standards 

of 
30 

mg/l. 

The 

Board 

is 

been 

reported 

as 
24 

mg/l, 

whereasit 

was 

18 
mg/i 

during 

last 

month 

moritoring 

caricd 

ut 
in 

the 
iontth 

of 
April, 

2023. 

This 

mon:. 

BOD 

has 

Partialiy 

mpliant 

xcep! 

OD 

and 

TDS 

parameters 

as 

per 

iast 

CETPGD: Qut 
in 

thc 
month 

of 
April, 

2023. 

complying 

with 
the 

MoEF&CC 

standards 

as 
per 
the 

last 

moniitoring 

carried 

Previously, 

the 
CETT 

was 

not 

achieving 

the 

TDS 

parameter. 

Now, 

(0) 

Compliance 

status 

of 
all 

three 

dyeing 

CETPs. 

CETP 50 MLD: Amm. Nitrogen 

(as N). 

The 

| Sr. n0. 

Information Sought 

Reply 

State 

ANNEURE-Ru 

remedial 

measures 

induding 

up-gradation 

of 

the month 

was of Aorl, 

2023. 

Earlier, 

the 

CETP 

not 

achieving 

the 

results 

Partially 

the last compliant 

EXcept 

TDS 

as 
per 

monitoring 

carried 

out 
in 

land 

for 
irigation. 

of 
treatecd 

effluent 

for 

onto 

Soil to Conservation 

prepare the has 

been 

requested schemes for 
compliance status of 

three CETPs is 

as 
under: 

Industries viz 

pH. Co!our, SS, 

TDS, BOD, COD, 

O&G, 

T.Cr, Sulphide, 

SAR, 

Sector 

Specific 

Standards 

for 

discharge 

of 
efluent 

for 

the tetile 

1. 

MoEF&CC 

vide 
notifcafion 

no. 
GSR978E 

dated 

10.10.2016 

has 

prescribed 

Informnation 

required 

for 

Han'ble 

NGT 

case 

in 

0.A. 

no. 

225 

of 
2022 

titled 

as 
Nitin 

Dhiman 

V/s 

of 
Punjab 

& 
ors. 
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complying 

and 

07 
non-Coinpiying 

& 
03 

closed 

permanently. 

There are Complying. There 

(ii) 

connected 

with 

the 

CETPs. 

Compliance 

status 

of 
all 

the 

54 

Municipal 

Corporation, 

Ludhiana 

is 
as 

under: 

in the 
against 

the 

violator 

industries. 

out. 

Punjab 

Pollution 

Control 

Board 

is 
regulariy 

initiating 

the 

action 

dyeing CETPs. Compliance 

ststUs 

of 
cl 

ihe 

cycing 

it the 

CETP 

only. 

permission/approvels from M0EF&CC. perusing 

the 

SPV 

to 
dopt 

the 

ZLD 

Scheme 

after 

getting 

necessary 

stage 

as 
an 

up-gradation 

case. 

The 

Punjab 

Pollution 

Control 

Board 

is 

In 
Pnase-2 

for 
which 

the 

association 

will 
apply 

to 
MoEF&CC 

at 
a 

later 

Dased 

on 
conventional 

treatment 

system 

in 
phase-1 

with 

adoption 

of 
ZLD 

Banadurke 

Textile 

& 
knitwear 

Association 

Limíted 

to 
initiate 

the 

CETP 

Tne 

MoEF&CC 

vide 

its 

letter 

dated 

18.03.2016 

has 

directed 

M/S 

Dased 

dyeing 

processes 

to 
reduce 

TDS 

content 

at 
sOurce. 

ale 

undergone 

to 
replace 

salt 

based 

dyeing 

techniques 

With 

enzyme 

to 
SPV 

as 
well 
as 

individual 

personal 

hearings 

were 

oiven 

members. 

Trials 

26 dyeing units 

located at 

lndustrial 

Area-A. 

Out of 

which 16 

are 

are 12 

large 

scale 

units. O0t 

or 
Wnicn 09 

are 

complying and 

03 

non 

dveiug 

units 

which 

are 

not 

The 

status 

of 
dyeing 

units 

wnicn 

are 

not 

Connected 

with 

the 

CETPs 

but 

faling 

command 

area of 

the sewerage 

netWork 

falling in 

the 

jurisdiction 

of 

and 

PPCB 

including 

night 

surveillance 

/ 
odd 

hours 

is 
also 

being 

arried 

or 
directly 

into 

Buddha 

Nallah. 

Joint 

surveillance 

of 
Municipal 

Corporation 

2. 
However, 

the 

Board 

is 
faonitoring 

their 

activities 

io 
ensure 

that 

these 

units 

may 

not 
dischargc: 

their 

untreated 

effluents 

through 

Municipal 

sewer 

units connsctut ywS. 

te. 

!Herce, 

it: 

ctn::nt 

of 
tiese 

member 

:::" 

is 
being 

imparted 

.Ruent 

to 
their 

:s0ve 

CETPs 

ihrough 

the 

Ciicated 

conveyance 

All 
the 

member 

uri.e 

no 

dischargirg 

their 

industial 

and 

domestic 

management 

to 
reduce 

the 

TDS 

at 

source 

for 

which 

opportunity 

of 

for 

resOurce. 

Continuously 

pursuing 

the 
SPV 

of 

CETP, 

CETP. 

The Board 

is 
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{vi) 

discharged. Where 

the 

induStrial 

eftiuent 

after 

treatment 

by 

CETPS 

is 

All 
CTPS 

are 

discharging 

their 

treated 

effluent 

into 

Buddha 

Nalah 

leacing 

to 

River Sutlej. 

(v) 

the 

Municipal, 

Corporation, 

Ludhiana. 

Number 

of 
dyeing 

units 

which 

are 

connected 

with 

sewer 

of 

Reply 

as 
mentioned 

al. 
Sr 

no. 
(1) 

2bOve 

may 

be 

considered. 

(iv) 

Ludhiana. 

from municipal sewer. connection 

of 
the 

dyeing 

industries 

which 

are 

now 

connected 

with 

the 
CETPs 

with 

the 

request 

to 
direct 

the 

concerned 

officers 

to 
disconnect 

the 
sewer 

DO 
letter 

vide 

no. 
9857 

dated 

25.04.2023 

to 

Municipal 

Corporation, 

Ludhiana 

Annexure-1. 

The 

Chairman, 

Punjab 

Pollution 

Controi 

Board 

has 
aiso 

issued 

a 

by 
the 

Punjab 

Pollution 

Control 

Board. 

The 

related 

communication 

is 
as 

per 

The 

matter 

was 

regularly 

taken 

up 
with 

the 

Municipal 

Corporation, 

Ludhiana 

Municipal 

sewer 

once 

connection 

to 
CETP 

conveyance 

system 

is 
achieved. 

units 

with 

main 

sewer 

of 

the 

Municipal 

Corporation, 

directions 

u/s 
5 

of 
Environment 

Protection 

Act, 

1986 

to 
the 

Municipal 

Corporation, 

Ludhiana 

to 
disconnect 

the 

connection 

of 

industries 

from 

which 

were 

previously 

found 

to 
have 

connected 

their 

dyeing 

| Environment 

vide 

letter 

no, 

1594066/1 

dated 

10.10.2019 

has 

issued 

PYesent 

Status 

of 
dyeing 

industries 

connected 

with 

CETPS, 

GOvernment 

of 

Punjab, 

Department 

of 

Science, 

TechacBogies 

and 

dyeing 

CETPS 

have 

been 

disconnected 

from 

municipal 

sewer. 

03.05.2023 

has 

confirmed 

th:t 

s2ver 

connectin 

2 
merbe: 

unis 

of 

violations 

observed 

from 

the 
above 

units. 

Punjab complying 

& 
02 

closed 

permanently. 

Tiele Now, 

the 

Municiral 

Corporati 

>, 

udhiana 

vida 

i 
ictt 

no. 
55-S/D 

cated 

Pollution 

Control Rard 

has 

initiated appropriate 

action 

for 
the 

dle 

lb 

scattered 

divVeing 

units. 

Out 

of 
which 

12 
complying, 

02 

non 
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Details of the somc of the Correspondence made with the municipal coporation, Ludhiana with all the 03 CETPs is given bclow 
A. 

Ludhiana 
letter no. 6286 datcd 20.08.2020 to 
Commissioncr Office, Ludhiana. 

i) Regional Oficc-lII, Ludhiana 
letter no, 2913 dated 23.05.2022 to 
Municipal Corporation, Ludhiana. 

|ii) Regional Oice-III, Ludhiana As above. 
lctter no. 37 datcd 10.01.2023 to 

Municipal Corporation, Ludhiana. 
iv) | Regional 

|) Regional 

B. 

i) 

15 MLID CETP 

C. 

|i) 

Officc-ll1, 

40 MLID CETP 

Oflicc-I, Ludhiana As above. 
letter no. 980 datcd 11.04.2023 to 

Municipal Coporation, Ludhiana. 

ii)Zonal Office-II, Ludhiana letter no. 
2438 dated 26.04.2022 to 
Commissioner Office, Ludhiana. 

Zonal Ofice-II, Ludhian1 Jetter no, Direction 
2082 dated 06.04.2022 

50 MLD CETP 

List of the Member Units attached with request to 
cnsure that no cfluent from these units is to be 
dischargc into MC scwer. 

Annexure-I 

As above and also to take action against the 
violating units. 

Regional Office-III, Ludhiana letter 
no. 2968 dated 27.c5.2022 to 
Municipal Corpöration, Ludhian. 

ws 33-A of the Water Act, 1974 for 
to disconnection of municipal sewer linking of 

various textile dyeing industries situated in focal 
point arca of Ludhiana along-with list of member 
units. 

Reminder w.r.t, direction dated 06.04.2022 issued 
to the corporation with request to intimated the 
name of the industries which have been completely 
disconnccted with MC sewe. 

List of the Member Units provided to the MC with 
request to ensure that no effluent from these units 
is to be allowed into the MÇ sewer and also to take 
action against the violating units. 
As above. ii)Regional Office-III, Ludhiana letter 

no, 226 dated 17.01.2023 to 

Municipal Corporation, Ludlhiana. 
iii) Regional Office-II, Ludhiana letter As abOve. 

no. 771 dated 06.03.2023 to 

Municipal Corporation, Ludhiana. 
iv) Regional Offce-I, Ludkiara letter 

no 976 dated 11.04.2023 o 
Municipal Corporation, Ludhiana. 

Regarding complaint received of colored effluent 
225 MLD STP at Jamalpur with request to ensure 
tl:at no effluent from dyeing industry shall be 
sllowed to be discharged into MC sewerage 
system in any circumstance and to take action 
against the violating units. 

Note: Chairman of the Board vide DO lctter no, 9857 dated 25.04.2023 has requested to the 
Commissioner, MC, Ludhiana to direct the concerned officers to disconnect the sewer connection 
of dyeing industries connected wit!h CETPs fron1 Municipal sewer, immediately and ensured for 
all the requisite assistance from Punjab Polluticu Control Board. 

Scanned with CamScañne 

Commissioner Office, Ludhiana. 
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(1) 
(2) 

aT eST farr fI TE National Green Tribunal ägz feH âH HICit ào fuù ntGAJ JOH 

(3) 

(4) 

(S) 

Sr. 

(6) 

No 

National Green Tribunal Principal Brach (Nitin Dhiman V/s State of Punjab) 

Application No, 225 of 2022 
UsT 8. 5581-82/MA fst 05-05-2023 T TU fUI 

Compliance status of all the thrce CETPS. 
Compliance status of all the dycing units connected with the CETPs. 

Compliance status of all the 54 dyeing units which are not connected with 

the CETPs, 

ANJEXURE -RYl2 

Present status of the dycing industries with CETPs which were previously 

found to have connected O.A No. 225/2022 Nitin Dhiman Vs. State of Punjab 

& Ors. their units with main sewer of the Municipal Corporation, Ludhiana. 

Number of dyeing units which are connected with sewer of the Municipal 

Corporation, Ludhiana. 
Where the industrial effluent after treatment by CETPs is discharged. 

The information be given in tabular form which shall include status 

of all dyeing units setup in Ludhiana. 

Information Sought 

CETP 50 MLD: 

Reply 

Compliance status of all the three As per report received from Punjab Pollution Control 

CETPS. Board MoEF&CC vide notification no. GSR978¬ 

dated 10.10.2016 has prescribed Sector Specific 
Standards for discharge of effluent for the textile 
industries viz pH, Colour, SS, TDS, BOD, COD, 0&G, 

T.Cr, Sulphide, SAR, Amm. Nitrogen (as N). The 
compliance status of three CETPs is as under: 

CETP 40 MLD: 

Previously, the CETP. was not achieving the TDS 
PKe omplying with the Mo6F&CC parameter. 

standards as per the last monitoring carried out in 
the month of April, 2023. 

Partially compliant except BOD and TDS parameters 
as per last monitoring carried out in the Month of 

April, 2023. This month BOD has been reported as 
34 mg/l, whereas it was 18 mg/i during last month 
(March, 2023) against the MOEF&CC standards of 30 
mg/l. The Board is continuously pursuing the SPV ot 
CETP, for resource management to reduc the TS 

at source. 

The MOEF&CC, while disbursing Grant-in-Ad to Sovs 
of 40 MLp & 50 MLD CETPS has directed to achieve 
the stringent standards of BOD 10 mg/l as well as for 
other parameters so as to utilize the treated cfiluent 

of CETPS onto land for irrigation. Departmeat of 
Water Resources and Soil Conservation has been 
requested to prepare the schemes for utilization of 

wih CamScanner 
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Compliance status of all the dyeing 
units connected with the CETPs. 

dyeing units which are 
connected with the CETPS, 

treated effluent for onto land for irrigation. 

not 

CETP 15 MLD: 

Partially compliant except TDS as per the last 
monitoring carried out in the month of April, 2023. 
Earlier, the CETP was not achieving the results and 
has now carried out remedial measures including 
up-gradation of CETP, The Board is continuously 
pursuing the SPV of CETP, for resource management 
to reduce the TDS at source for which opportunity of 

personal hearings were given to SPV as well as 
Individual members. Trials are undergone to replace 
salt based dycing techniques with enzyme based 
dyeing processes to reduce TDS content at source. 

The MoEF&CC vide its letter dated 18.03.2016 has 
directed M/s Bahadurke Textile & knitwear 
Association Limited to initiate the CETP based on 
conventional treatment system in phase-1 with 
adoption of ZLD in Phase-2 for which the association 
will apply to MoEF&CC at a later stage as an up 
gradation case. The Punjab Polution Control Board 
is perusing the SPV to adopt the ZLD scheme after 
getting necessary permission / approvals from 
MoEF&CC. 

As per report rcceived from Punjab Pollution Control 
Board, all the member units are now discharging 
their industrial and domestic effluent to their 
respective CETPS through the dedicated conveyance 
system.. Hence, their treatment of these member 
units is being imparted at the CETP only. 

Compliance status of all the 54| That the status of dying units as per the reports 

However, the Municipal Corporation Ludhiana is 
monitoring their activities to ensure that these units 
may not discharge their untreated effluents through 
Municipal sewer or directly into Buddha Nallah. Joint 

surveillance of Municipal Corporation and PPCB 
including night surveillance/ odd hours is also being 
carricd out. In case of any violation sewerage 
connection of the violating unit is disconnection and 
further action is then taken by Punjab Pollution 
Control Board. In one of such checking of Municipal 
Corporation and Punjab Pollution Control Board 
jointly on dated 13.04.2023, one dyeing unit was 
found disposing of its commercial effluent into the 
domestic sewer of Municipal Corporation. Municipal 
Corporation Ludhiana has disconnected' the 
connection of this violating unit and informed 
Punjab Pollution Control Board to take action 
against the violating unit as per law. 

received from Punjab Pollution Control Board, the 
units which are not connected wilh the CETPs but 

falling in the command area of the sewerage 
network falling in the jurisdiction of Muncipal 
Corporation, Ludhiana are as under: 
There are 12 large scale units. Out of which 09 are 
complying and 03 non-complying. 
There are 26 dycing units located at lndustrial Aea 
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5 

Present status of the dyeing 
industries with CETPS which were 
previously found to have 

connected their dyeing units with 
main sewer of the Municipal 

Number of dyeing units which are 
connected with sewer of the 
Municipal Corporation, Ludhiana. 
Where the industrial effluent after 
treatrment by CETPs is discharged. 

241<53 

A. Out of which 16 are complying and 07 are non 
complying and rest 03 have been closed 

permanently. 
There are further 16 scattered dyeing units, out of 
which 12 are complying, 02 are non-complying & 
rest 02 have been closed permanently. Punjab 
Pollution Control Board has initiated appropriate 
action for the violations observed from the above 
units. The detailed list regarding the non-complying 
units has been received from Punjab Pollution 
Control Board and Municipal Corporation Ludhiana 
is initiating action as per rules. 
As report received from Punjab Pollution Control 
Board that Government of Punjab, Department of 
Science, Technologies an Environment vide letter no. 

1594066/1 dated 10.10.2019 has issued direction 
u/s 5 of Environment Protection Act, 1986 to the 
Municipal Corporation, Ludhiana to disconnect the 
connection of Industries from Municipal sewer once 
connection to CETP conveyance system is achieved. 

In compliance with the directions received from 
Punjab Pollution Control Board, the Municipal 
Corporation, Ludhiana vide its Tetter no. 66-PS/D 
dated 03.05.2023 has confirmed that sewer 
connections of the member units of dyeing CETPS 
have been disconnected from Municipal sewer 

(Annexure - A) 
That the contents of this corresponding paragraph 
have already been replied in point ii. Hence, are not 
being repeated herein for the sake of brevity 
As report received from Punjab Pollution Control 
Board that All CEPTs are discharging their treated 
effluent into Buddha Nallah leading to River Sutlej. 

ac 
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Corporation, Ludhiana. 
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To 

Subject: 

ANNEXURE A 

Ludhiana Municipal Corporation 

Chief Engineer, 
Punjab Pollution Control Board, 
Ludhiana 

Regarding the discharge of waste water from boiling units and 
electroplating industries into the municipal sewer system: 

Reference:- Environmental Engineer, Regional Office-3 Ludhiana office letter no. 976 
dated 11-04-2023 and Chairman, Punjab Pollution Control Office Letter 

No. 2082Dated 06-04-2022 and letter no. 981 dated 11-04-2023 regarding. 

1) It has been written by you that the commercial waste water of dyeing8 
units is 50 mld. CETP Tajpur Road and 40 mld. CETP focal point and 15 mld. is being 

dumped into CETP Bahadur Ke Road. The number of industrial members of Tajpur Road 
is 108, the number of industrial members of Focal Point is 67 and the number of 

industrial members of Bahadur K Road is 32. From all the members of the said SPV the 
discharge of waste water is being dumped found in the dedicated conweyance system 
of C.E.T.P. In this regard, the concerned Assistant Engineer of the Municipal 
Corporation, O&M and Xen O&M have verified that all these units have been 
disconnected from the residential sewer of the Municipal Corporation. It is requested to 
ensure that the treated water of these CETPs is as per the norms fixed by the Punjab 

Pollution Control Board and only after that it should be released into Budha river. 

2) Waste water from industries other than the member of SVP of Dyeing 

Units is discharged into the domestic sewer of the Municipal Corporation, causing 

damage to the domestic sewer system and STP machinery is also damaged. You are 

requested that apart from this CETP, other industrial units should be instructed to treat 

their waste water by installing Inbuilt ETTPS as per the norms of Punjab Pollution 

Control Board and only after that they should be allowed to connect it to municipal 

sewer under S203 of PMC Act. Therefore, it is also requested that the discharge of these 

industrial units be checked and it is verified that their treated water is compliant as per 

norms of Punjab Pollution Prevention Board. If any untreated or non-compliant unit is 

dumping its discharge in the sewer of the municipal corporation, this office should also 

be informed while taking action as per the rules so that their sewer connection can be 

disconnected as per PMC Act. 

3) From time to time during the checking of the Municipal Corporation 
sometimes by some industries violations have been found, which are as follows: 
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i) 54 dyeing units of Focal Point and 34 units of Jaiswal Dye Complex on 
Kaladhola Road had their sewer connected to the main sewer line of the Municipal 
Corporation. Taking immediate action, the Municipal Corporation cut off the connection 
of these dyeing units from the main sewer of the Municipal Corporation as per the 
instructions of the Punjab Pollution Control Board and in this regard letter No. 86/ACR 
to the Punjab Pollution Control Board. It was also notified vide date 26-05-2022. 

i) During the Municipal Corporation checking date 11-01-2023, 27 units of 
colored and untreated water were found to be discharged into the Municipal Sewer. In 
this regard, the Punjab Pollution Board was informed along with the list of these dyeing 
units. 

On prevention date 03-05-2023, their checking report has been received 
from your office, which is as follows: 

Total Unit 

Washing Unit 
Printing Unit 
Dyeing Unit 
Non Polluting 

Compliant 
Non Compliant 
Total 

27 

13 

3 

3 

9 

18 

27 

According to this report, ETPs of 18 industrial units are non-compliant. 

Therefore, the process of disconnecting them will be done by this office under the PMC 
Act. You are requested to take further necessary action and inform this office as well. 

ii) During random checking on 13-04-2023, it was found that untreated 
water from M/s. Ramal Dying, D-265, 266, Focal Point was being discharged into the 
Municipal Sewer during the night and following the instructions of the Punjab Pollution 
Control Board on 14-04-2023, the connection of this drain was disconnected and on the 
spot, the officials of Puojab Pollution Control Board were called and given samples and 
informed to take necessary action. As per the report of Punjab Pollution Control Board, 
this unit was already connected to CETP, Focal Point, so this llegal Connection has been 
Cut off by the Municipal Corporation. It is also requested to take appropriate action on 
this. 

iv) After checking the sewer line on 22-04-2023, it was found that 
Electroplating water from Mess J.K. International, E-367, Phase-6, Focal Point was being 
discharged untreated into the municipal sewer line. Taking action under the PMC Act, 
the connection of this industry was disconnected by the Municipal Corporation and on 
the spot SDO, Punjab Pollution Prevention Board was called and samples were given and 
informed to take necessary action. 

v) On 25-04-2023, 225 MLD STP Colored water was coming from the plot 
in the sewer line of 60". To check it, JCB with City Bus Service Workshop near Tajpur 
Road was utilized to dig the same place. VWhen digging was done, colored/hot water 
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from a machine hole was coming into the municipal corporation's 60" sewer line (Wnicn Comes trom the focal point), When the sample was filled in. it was seen that this Water was colored and quite hot. When this sewage line was inspected, it was tound that nis iine is Coming trom outside the municipal corporation limits. It should be mentioned here that the municipal cotporation's Dying units are also installed outside the boundary. On the spot, this line was disconnected from two places in the presence of Punjab Pollution Control Board officer and PDA representatives. This sewer line is 
Outside the municipal corporation boundary. It was coming from the existing dyeing 
units. The details of the dyeing units outside the Municipal Corporation limits are as follows: 

1. Jivan Risham Dying 
2) Ganga dyeing 
3) Sehhyog Enterprises 
4) N.K. Washing 
5) Media Impacts Dying 
6) Fortune Impex Dying 
7) Jai Ganesh Processor Dying 
8) H.M. International Dyeing 

These dyeing units are connected to CETP Tajpur Road, but this illegal 
connection was also found with the municipal sewer. It is requested to take action as 

per the rules of these dyeing units and inform this office also. 

vi) On 03-05-2023, during the Budha River Monitoring Committee 
meeting, it was informed by the representative of the Land Conservation Department 
that the amount of iron and manganese in the treated water has been found to be more 
than Premissible Limit from Ballo Ke S.T.P. It is also stated here that during the meeting, 
there was a discussion with the Executive Engineer of the Punjab Pollution Control 
Board, then it was noticed that there are many electroplating units in that area and 
there may be a possibility that untreated effluents from one of the industries mav be 
being dumped into Ballo Ke S.T.P. due to which amount of Iron and Manganese are 
coming more. 

It is requested to check them and if any unit is not compliant according to 
the norms of Punjab Pollution Prevention Board then this office should also be informed 
while taking necessary action. Teams of Municipal Corporation and Punjab Water Supply 
and Sewerage Board will support regarding this. 

Commisioner 
Municipal Corporation Ludhiana 
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ii) 

ii) 

1) 

Total Unit 

iv) 

Wnshing Unit 
Irinting Unit 
|Dyctng Unit 
Non Polluting 

Compliont 
Non Compliant 
Toal 

1|-01-2023 o6 27 wfoct deg MÌ 

27 
13 
8 
3 
3 

9 

18 
127 

feo gfoc Already ít.t.á.é., }as mrféz s6 Connected ít, fer get feo Illegal 

frst 13-04-2023 s Random tfar tgr; fen fanr fa AH, THS Sfea, 

A.à. fêses`HOS, Í-367, }H-, }atas yofez feaQuIfdai à fugt zte 

v) frt 25-04-2023 225 HSst. H.áú. ST 60" t 
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